
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 335/90 
T.A. No. 

DATE OF DECISION 25/8/1993 

LshI d.bhiyan1 	 Petitioner 

J. J .Yanj .1k 

	

	
Advocate for the Petitioner(s) 

Versus 

Ijruj.on of Ifldlci & 0 
	 Respondent 

r.Iukesh Patel for xx. 	 Advocate for the Respondent(s) 
ir. Jayant Pa t:.el 

CORAM: 

The Hon'ble Mr. r.o.Ehtt 	 : Jud ic Ia 1 11 ember 

The Hon'ble Mr. i.1..Jo1hatkar 	: Administrative Member. 

Whether Reporters of local papers may be allowed to see the Judgemeni ? L- 

To be referred to the Reporter or not ? . 

Whether their Lordships wish to see the fair copy of the Judgement ? '< 

Whether it needs to be circulated to other Benches of the Tribunal? 



-2-- 

Amarshi .bhiyani, 

Block No .27, Jawaharnagar, 
ioom No. 320, Near indiranagar, 
Amra iwad 1, 

	

iabad. 	 . ..*pp1icant 

idvocate 	 i r.J.J.Yajnik 

Union of India, to be served through 
The Controller and AUditOL 
General of India, 
rCw Delhi. 

The Br.Deputy accountant 
General( & ), 
i.3.2uilding,Lci1darwaja, 

Ahraedabad. 

The Accountant General, 
aice Course, 

	

1ajkot. 	 . . .ReSpondents 

Advocate 	 Nr.Mukash Patel for 
.Jayant Pa tel 

OhAL JUDGLMENT 

o.A./335/90 

Date : 25/8/1993 

Per 	Hon' ble Shri .O.hatt, 
Judicial 1ember 

None is present for the applicant. 

There is no application for adjournent by the applicant. 
r.I1ukesh 2uel for ir.Jayant Patel Is present for the 

respondents. Hence, the applicadon is ± dismissed for 

default. No order as to coss. 

(j;j• £\.ULH 	 ( c.J..BHTT ) 
dmn. i:iember 	 Judicial Member 

5$ 


